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Shri N.S.. Dalal,. counsel for the applicant.

The case of the applicant is that 42 Type
: IV quarters have been constructed of which 23 have

been allotted to the employees of ,the President's
Secretariat who are junior to him and are getting
‘a lower éal.ary than the applicant. According t‘o‘
rules for allotment of residential accommodation in
“the Presiden:‘s Estate, an officer getfing a salary:'
in the range of Rs 2800-3599 is entitled to Type
IV. quarter. The salary of the apphcant is, less than’.
- Rs, . 2800/- and strictly speaking he is eligible for
. | Type Il quarter. -However, persons. to whom 23
houses have been allotted by the President's Secretariat
vide allotment order No. EBA-4/90 dated 121.90 are
also not entltled to Type IV quarters and ar¢ in fact |
drawing a lower salary than the appllcant. “He prays :
that he may also be allotted a Type IV quar_t'ér and
he. seeks Tribunal's™ orders ~for allotment of one quarter

to him.

The applicant may make a repre_sentatgi_oq

- to the Estate Officer in the President's Secre tariat
: withinffe messh and he may approach ;{he Tribunal
| oAt i ion i | s and if he
KV\,«H@; o if no action is taken by the respondents/ga}l i
M o is still aggneved by non—allotment of a house to hlm B
T e Q(fk{ - T,A:;A"’; " “The application is disposed of accordmgl}’.
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